Title: Regarding suspension of Question Hour for holding a discussion in the House on the Ayodhya Issue. (Motion
Disallowed)
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MR. SPEAKER: Hon. Members, | have received twenty notices of Adjournment Motion regarding the Ayodhya issue
- which Shri Mulayam Singh Yadav is trying to raise here — from the following Members:

Shri Vilas Muttemwar

Shri G.M. Banatwalla

Shri Ajoy Chakraborty

Shri Ramji Lal Suman

Shri Lakshman Seth
Kunwar Akhilesh Singh

Shri Tufani Saroj

Shri Mulayam Singh Yadav
Shri Ravi Prakash Verma
10. Shrimati Sushila Saroj

11. Shri Ram Murti Singh Verma
12. Shri Dharam Raj Singh Patel
13. Shri Rupchand Pal

14. Shri Somnath Chatterjee

15. Shri G.M. Banatwalla

16. Shri E. Ahamed

17. Shri Basu Deb Acharia

18. Shri Bir Singh Mahato

19. Shri Ramdas Athawale and
20. Shri Sunil Khan.
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These are the notices which | have received on the Ayodhya issue.



| have also received five notices on the drought situation in the country from the following Members.
SHRI PRAKASH PARANJPE (THANE): They are very important.

MR. SPEAKER: ¥ farg @ ta¥ <ifew gwitde 21

The notices are from the following Members:

. Shri Priya Ranjan Dasmunsi

. Col. (Retd.) Sona Ram Choudhary
. Shri Shriprakash Jaiswal

. Shri Shankersinh Vaghela and

. Shri Satyavrat Chaturvedi.
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In addition to these, | have also received a notice from the hon. Member Shri H.D. Deve Gowda. He has tabled a
notice of Adjournment Motion regarding the plight of the sugarcane growers. Shri Ramji Lal Suman has tabled a
notice of Adjournment Motion regarding the alleged misuse of POTA.

These are the various notices which | have received. There are so many notices which | have received. More
number of notices has been received by me from a number of hon. Members.

| have also received a notice on the suspension of Question Hour. This is always a priority. | have received the
suspension of Question Hour notice from Shri Basu Deb Acharia and Shri Rupchand Pal. | have to listen to both
these hon. Members as to why they are asking for the suspension of Question Hour. Before that, since the issue of
Ayodhya is an important issue, | have permitted Shri Mayalam Singh Yadav to speak.

...(Interruptions)
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MR. SPEAKER: Since the notices of Adjournment Motion on the Ayodhya issue have been received by me and
since the number is very large, | have permitted Shri Mulayam Singh Yadav to speak. My only request would be
that Shri Mulayam singh Yadav should speak for a very few minutes. | will also allow the ruling party Members to
speak on this issue. Let it be decided by the House itself whether they want to suspend the Question Hour and take
up the issue. Therefore, first, Shri Mulayam Singh Yadav will make his observation for a few minutes. Shri Mulayam
Singh Yadav, this is not a debate that we have started.
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MR. SPEAKER: Let me make the observation. Let me make it clear that in the last Session, we conducted the
business very well. That was appreciated not only by the Media but by the people of this country also. This time
also, | want every issue to be discussed in this House.

Fortunately, the ruling party has no objection for discussing all the issues, including Ayodhya issue. We are meeting
at 1 o'clock in the Business Advisory Committee. In the Business Advisory Committee, all the important issues which
include Ayodhya, drought situation, Bihar situation, POTA, and the other issue which Shri Deve Gowda has raised
will be taken up. Let me assure the House that | will see that all the issues are discussed in this Session. There is
absolutely no doubt that we are here for a discussion. Therefore those Members who may not be getting a chance
to speak now, will be getting a chance to speak later. If you want to discuss Ayodhya today itself, at 2 o'clock, we
can start the discussion on Ayodhya. The ruling party has no objection, nor the Chair has any objection. |
personally feel that it is necessary that sensitive issues like Ayodhya must be discussed as early as possible.
Therefore, | am going to permit those issues for discussion. If the hon. Members feel that drought issue is more
important, let them discuss drought issue today, and tomorrow we can take up the Ayodhya issue. This will be
discussed in the Business Advisory Committee. In the meantime, my request to the entire House is this. Half of the
time of the Question Hour has been taken, and | am not in a position to suspend the Question Hour for any
discussion. Therefore, | have disallowed the notices of Adjournment which have been given to us. But for
discussion, there is absolutely no difficulty. All the issues can be discussed.

...(Interruptions)

MR. SPEAKER : Let me complete my statement. Therefore, | would request the hon. Members to cooperate. At 1
o'clock, there is a Business Advisory Committee meeting. We can take up the issue today itself, and discuss it.
They can be taken up here.
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SHRI SOMNATH CHATTERJEE : Mr. Speaker, Sir, we have not given this notice of Adjournment Motion without
proper thinking and consideration. ..(Interruptions) Patriotism is not their monopoly. They are trying to divide this
country. We are trying to keep the country united. ...(Inferruptions) | would like to know from Shri Yerrannaidu. |
would like to know from Shri Devendra Prasad Yadav. | would like to know from those who are talking of secularism
how they have surrendered to these forces of disruption. ...(Interruptions)

Why do they not pull up and tell their colleagues? &€; (Interruptions)
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MR. SPEAKER: Shri Paranjpe, please sit down.
...(Interruptions)

MR. SPEAKER: He has just now started. Please listen to Shri Somnath Chatterjee.
...(Interruptions)

MR. SPEAKER: Please sit down.
...(Interruptions)

MR. SPEAKER: Friends, you are all aware that | have permitted Shri Somnath Chatterjee.



...(Interruptions)
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MR. SPEAKER: The issue was important and, therefore, | thought that a few leaders of respective parties can
explain to me why they wanted the Question Hour to be suspended and, therefore, | have permitted them to speak. |
would request all the Members to listen to them and | would also allow the ruling Members to speak. It is not that the
entire nation should go to listen to only one side of the entire issue. So, Shri Malhotra will be allowed to speak after
Shri Somnath Chatterjee.

SHRI SOMNATH CHATTERJEE : Listen to them, Sir, | have no objection, naturally. Somehow or the other, they
are in majority, whatever combination they may be in....(Interruptions).
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SHRI SOMNATH CHATTERJEE :Why we are concerned is because suddenly we find that this application has
been made by the Government to the Supreme Court. What for? What is the urgency? The Government has not
taken anybody into confidence. The Opposition Parties are deliberately ignored on such important issues. When
they get things out of control, they try to call the Opposition and have a sort of a discussion, just pretence of
discussion. Sir, it is too proximate to the Dharma Samellan which is going to be held on the 22nd of February. Is it
connected with that? What was the reason that prompted the Government to apply for this? It is because they want
to change the status quo, for which the Supreme Court has already passed the Order. Have the heavens fallen that
today the whole thing has to be disturbed? The case is pending. The 1994 judgement is clear. Justice Verma has
clarified what was the clear intention of the Supreme Court when they passed the 1994 Order. Now they are trying
to create a situation whereby on the plea of undisputed land, they will make it over to the VHP which has taken the
monopoly interests of the Hindus. Who has appointed them, Only they know,. Therefore, this is not an ordinary
matter. This is not just an application before the Supreme Court. It is a diabolical move to disturb the position there
and allow obscurantism and fundamentalism in this country. They want to take the benefit by communising the
whole issue. These people are worse than toothless tigers. Somebody has made you toothless tigers. Why do you
not use your mind?a€| (Interruptions) Therefore, this is not a routine matter. ...(Interruptions)

MR. SPEAKER: Please let him complete.

SHRI K. YERRANNAIDU (SRIKAKULAM): Our party will abide by the Court verdict. TDP is a secular party.
DR. S. VENUGOPAL (ADILABAD): We shall abide by the Supreme Court verdict.....(Interruptions)

SHRI SOMNATH CHATTERJEE : Sir, the hon. Rashtrapati ji has said yesterday ...(Interruptions)

MR. SPEAKER: Please sit down. Let him complete.

SHRI K. YERRANNAIDU : Sir, after he has completed, please allow me to speak. This is my request.

MR. SPEAKER: Yes.

SHRI SOMNATH CHATTERJEE : Sir, the hon. Rashtrapati ji has been kind enough to observe yesterday that the
matter should be decided by the Judiciary. Now, what they say is, well, it is urgent to get a decision by the
Judiciary. Obviously, the intention is to have the main matter decided, which is pending before the appropriate
Court and in spite of that, without waiting for the decision on the main matter how can the status quo be attempted
to be disturbed? Sir, we strongly oppose this. This is a diabolical move to divide the country on the basis of religion.
...(Interruptions). They think that Gujarat will be repeated everywhere. | think that was a shameful chapter of our
history that over the dead bodies of hundreds and hundreds of people a political party tried to take the advantage.
...(Interruptions) Therefore, we say that it is a very important matter. It is not a routine matter. Therefore, we want it
to be immediately discussed on an Adjournment Motion. | think that you will accept it.



MR. SPEAKER: Shri Malhotra before you start, let me make one thing clear.
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Members even going out of the way to speak. | thought that the ruling party also must express its stand. There is no
doubt that you will get the same time as they have been given. My only request is that since almost half an hour of
the Question Hour has been taken, | want to go to the Question Hour as early as possible

. ...(Interruptions)

Therefore, Shri Vijay Kumar Malhotra will make his stand clear on the issue. After that, one Congress party leader
will speak and then we will go to the Question Hour.
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MR. SPEAKER : Please let Shri Malhotra speak.
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SHRI PRAVIN RASHTRAPAL (PATAN) : He cannot be allowed to criticise. Why should you allow him?
3enE HEled A4 fawre wifed St &1 foran €1 s afov
&€ (craur)
SHRI SHIVRAJ. V. PATIL (LATUR) :Sir, the Question Hour can be suspended to discuss the most important issues
faced by the country ...(Interruptions)
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SHRI SHIVRAJ V.PATIL : Sir, | repeat that the Question Hour has been suspended in the past to discuss the most
important issues faced by the country. There is no important issue than this issue which divides the country itself. If
the Government is going to the court, making an application, seeking the permission to return the land which is
acquired by the Government, Government is becoming a party to the dividing tendencies in the
country...(Interruptions) This kind of issue should be discussed on the floor of the House even by suspending the
Question Hour. We thought that the drought is important, we thought that this issue is important, we thought that
Iraq issue is important and other issues are also important. If the Government is not taking steps which can unite
the country but taking the steps in a manner which can divide the country, these kind of issues should be discussed
even by suspending the Question Hour....(Interruptions)

#t faa wfeaw ; srener o, sren @t 9= &1 & & w7 aren arell @1 91d Y qE GAA? T§ g1 9 B el 21A€| (yaum)



MR. SPEAKER: Let me make some observation.

&€| (ezaur)
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MR. SPEAKER: If you do not want me to make any observation, what else do you want?
...(Interruptions)

MR. SPEAKER: Please let me make some observation. | hope you will co-operate with me.
...(Interruptions)

SHRI G.M. BANATWALLA : Before you make your observation, please listen to us....(Interruptions)

MR. SPEAKER: Hon. Members, you are all aware that | have no desire to stop any Member from speaking. If you
want the issue to be discussed right now, | have no objection.

...(Interruptions)

MR. SPEAKER: Please take your seats. There should be some discipline followed for conducting the business of
the House. sifaerer fi, ¥ st aga Sfeve fean 21 98 ®1E e & 21 a=raaren Sft, ama of afdgl

...(Interruptions)
MR. SPEAKER: Please listen to me first and then you make your observation. Please sit down.
...(Interruptions)
MR. SPEAKER: The ruling party has no objection. They have made it quite clear.
...(Interruptions)
egE HEled @ &F | &F 9 73 a1 gl
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SHRI G.M. BANATWALLA : Those hon. Members who are in the Business Advisory Committee have spoken, and
those who are not in the Business Advisory Committee have not been allowed to speak.

MR.SPEAKER: It is not true. It is not mandatory that the Members of the Business Advisory Committee should only
be given a chance to speak. Do not make any wrong statement here. It is not a correct statement. Therefore, now, |
have no alternative, except to go to the Question Hour. Please cooperate.

...(Interruptions)
SHRI K. YERRANNAIDU : Mr. Speaker, Sir.
MR.SPEAKER: You can give personal explanation.
DR. S. VENUGOPAL : Mr. Speaker, Sir.

MR.SPEAKER: You have not asked for my permission. | have permitted him now. Please sit down. He belongs to
your party. When your party leader stands, you have to sit down.
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...(Interruptions)
MR.SPEAKER: During the discussion, | will permit you.

SHRI K. YERRANNAIDU : Mr. Speaker, Sir, Shri Somnath Chatterjee has taken my name, and my party's name. |
want to make it clear on the floor the House that my party is a secular party. We are extending support to the NDA
Government basing on the Common Minimum Programme. So, if the Government, the religious leaders, the political
parties fail to resolve the issue, then we have to abide by the court ruling. That is why the TDP has faith on the
Apex court. We have to follow the court verdict. Every political party should abide by the court verdict. Whatever
direction is given by the court, we have to follow it.

We are facing infiltration problem. We have to combat terrorism. We have to discuss all those major issues.




